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GENERAL ADMINISTRATION 
DEPARTMENT 

(Co-ordination Branch) 

NOTIFICATION 

Delhi, the 18th February, 2013 

No. F. 29/2/2012/GAD/CN/dsgad 
In exercise of the powers conferred by Section 25 of the 
Negotiable Instruments Act, 1881 read with the Government 
of India, Ministry of Home Affairs' Notification No. 
H-11030/2/73-11FL, dated 28-6-1973, and in partial 
modification of earlier Notification No. F.29/2/20I2/GAD/  

CN/dsgad/111/3373-3420, dated 21-8-2012, the IA. Governor 
of the National Capital Territory of Delhi hereby announces 
that the 30th September, 2013 (Saka Samvat 1935 Asvin 08 
Monday) will not be observed as a bank holiday on account 
of half yearly closing of the bank accounts. 

By Order and in the Name of the Lt. Governor 
of the National Capital Territory of Delhi, 

PRAMOD KUMAR, Dy. Secy. (GAD/CN) 

672 DG/2013 	 ( I) 
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PUBLIC WORKS DEPARTMENT AND 
HOUSING 

(Allotment Branch) 

NOTIFICATION 

Delhi, the 18th February, 2013 

No. F. 4(1)/Misc./P-11/PWD/A-11/2009/2294.—  
In pursuance of the provisions of rule 45 of the 
Fundamental Rules, the Lt. Governor of National Capital 
Territory of Delhi hereby makes the rules further to amend 
the Government of National Capital Territory of Delhi 
Allotment of Government Residential (General Pool) 
Rules, 1977, as following, namely — 

1. 

 

Short title and commement.—(1) These rules 

may be called the Government of National Capital Territory 
of Delhi Allotment of Government Residences (General 
Pool) (Amendment) Rules, 2013. 

(2) They shall come in to force on the date of 
their publication in the Delhi Gazette. 

2. Amendment of Rule 20.—In the Government 

of National Capital Territory of Delhi Allotment of 
Government Residences (General Pool) Rules , 1977 in rule 
20, after sub-rule (c), the following shall be inserted, 

namely :- 

`Rule (20) D. Out of turn allotment of 
accommodation on one type below the entitled category : 

(a) Not exceeding three units in the case of 

personal staff attached to the Hon'ble LG, Delhi. 

(b) Not exceeding three units in the case of 
personal staff attached to the Chief Minister. 

(c) Not exceeding two units in case of personal 
staff attached to the Ministers, 

may be allowed immediately on out of turn basis 

if the exigencies of duties so demand." 

By Order and in the Name of Lt. Governor of 
National Capital Territory of Delhi, 

R. D. SHARMA, Dy. Secy. (PWD) 
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